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Mr. Chairman: The hon. Member
has not moved the motion. He is con~
gratulating everybody. Will he kindly
move the motion so that I may put it
to the vote of the House?
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Mr. Chairman: Motion moved.

“That the Bill be passed.”
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Mr. Chairman: The question is:

“That the Bill be passed.”
The tion was
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HINDU MARRIAGE (AMENDMENT)
BILL
Shrimati Uma Nehru (Sitapur
Distt. cum Kheri Distt.-West): Sir,
I beg to move:

“That the Bill to amend the
Hindu Marriage Act, 1955, as
passed by Rajya Sabha, be taken
into consideration.”

Sir, this is a small and desirable
amendment. 1 do not want to take
much time of the House. This has
already been passed by Rajya Sabha
and I hope this House will also pass
it



2159 Women’s and
Children's
Mr. Chairman: Motion moved.

“That the Bill to amend the
‘Hindu Marriage Act, 1955, as pass-
ed by Rajya Sabha, be taken into
consideration.”

Does the hon. Minister want to
speak?

The Minister of Legal Affairs (Shri
Pataskar): Sir, I support the amend-
ment for this reason that in the Spe-
cial Marriage Act we have made a
similar provision with respect to per-
sons suffering from venereal diseases.
According to the Act as it stands, as
we all know, if a person is suffering
from a venereal disease that is one of
the grounds for separation. Now, as
medical science shows, that is also a
disease which is capable of being
cured. Apart from that, in the Special
Marraige Act we have provided that
if a person has been suffering from
such a disease for three years before
that then only that should be regard-
ed as a ground for action being taken.
Therefore, to bring the Hindu Marri-
age Act in conformity with the
Special Marriage Act, probably, this
amendment hag been made in the
Rajya Sabha. I am prepared to ac-
cept it

Mr. Chatrman: The question is:

‘That the Bill to amend the

Hindu Marriage Act, 1955, as pas-

sed by Rajya Sabha, be taken into

consideration.”

The motion was adopted.
Clauses 1 and 2, the Enacting For-

mula and the Title were added to the
Bill.

Shrimati Uma Nehru: Sir, I beg
to move:

“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion- was adopted.

WOMEN'S AND CHILDREN'S
INSTITUTIONS LICENSING BILL

Shrimati Kamilendu Mati Shah
(Garhwal Distt.— West cum  Tehri
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Bill

Garhwal Distt. cum  Bijnar Distt.—
North): Sir, I beg to move:

“That the Bill to regulate and
licence institutions caring for
women and childern, as reported
by the Select Committee, be
taken into consideration.”

Mr. Chairman: May I just make
an announcement with regard to this
Bill? Out of 14 hours allotted to the
Bill, one hour and twenty minutes
have already been taken on the 24th
August, 1956 when the Bill was re-
ferred to the Select Committee and
only ten minutes are now available
for further discussion on this Bill
At the same time I find that there are
some Members who- are anxious to
speak on this Bill.

Shri T. S. A. Chettiar (Tiruppur):
The time was then allotted.

Mr. Chairman: Subsequently no
further time has been allotted. There-
fore, according to the time allotted
only ten minutes remain. At the same
time, I do realise that within these
ten minutes the Bill is not likely to
be discussed on merits as it ought to
be. Therefore, the House has to find
more time for it. I would request
the House kindly to finish this Bill
in as short time as possible, because
the House already knows, and today
we heard from the hon. Minister for
Parliamentary Affairs, that we are
very much pressed for time. There-
fore, I would reguest the House to
devote as short a time to it as pos-
sible so that we may also proceed
with other matters. At the same
time, I am anxious that so far as this
Bill is concerned it may be properly
discussed. It is a very small Bill and
in considering this Bill, I should think
that no speech need exceed five minu-
tes. This Bill has also been before
the House for a long time and the
Select Committee has also recommen-
ded it. I would, therefore, request the
Members kindly to take as short a
time as possible.

Shrimati Kamlendu Mati Shah:
Sir, I beg to move that the time for
consideration and passing of this Bill
may be extended up to five o'clock
today.





